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I.T.A. No. 1676/Kol/2018
Assessment Year: 2012-13

V2 Retail Ltd. Vs. | Assistant Commissioner of Income-tax
(PAN: AABCV5632P) Range-10, Kolkata.
Appellant Respondent
Date of Hearing (Virtual) 15.04.2021
Date of Pronouncement 15.04.2021
For the Applicant Shri Nirav Sheth, FCA
For the Respondent None
ORDER

Per Shri A.T.Varkey, JM
This appeal of assessee is against the order of Ld. CIT(A)-4, Kolkata dated
31.05.2018 for assessment year 2012-13.

2. At the time of hearing the Ld. AR of the assessee submitted that he wants to
withdraw the appeal as per the instruction of the appellant. Since Ld. AR of the
assessee prays for withdrawal of the appeal, we accept the same and the appeal of

assessee 1s dismissed being withdrawn.
3. In the result, the appeal of assessee is dismissed as withdrawn.

Order is pronounced in the open court.

Sd/- Sd/-
(J. S. Reddy) (A. T. Varkey)
Accountant Member Judicial Member

Date: 15" April, 2021
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